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~

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI.

-

0.A, No.283/93 Date of decision i 18.@2.1993,

Sh. Suraj Bhan e applicant

YEIrsus

Respondents.

Coram:-

The'Hon‘b1e Mr. J.P. Sharma, Member(J)
The Hon“hle Mr. S.R. Adige, Member(A)
Counsel for the applicant Sh. V.P. Sharma

JUDGEMENT (ORAL)

(delivered by Hon“ble Mr. J.P. Sharma, Member(J).

The applicant Sh. Suraj Bhan is aggrieved by
the order dt. 21.2.1992 removing him from the sérvice from
the post of Sweeper. The learned counsel for the applicant
stated that he has filed aﬁ appéa1 against the  said
punishmént_order to the Commissioner of Police on 8.8.1992
and thaf appgal 13 anﬁexedlto the original application at
Annexure A-8. In this appeal in para 3 a aground for
condonation of delay in filing the appeal has also been
taken. The appeal had not beéh. .d%spoged of when the
applicant filed this present application bn $3.02.93 and the

period of 6 months have also not elapsed by that date.
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In ‘view of the above, the Tearned counsel for
the applicant made a subm%ésjon that the respondents may
dispose’ of the appeal filed by the app]i;ant within a

specified period.

Having given a  careful consideration, the

present application s disposed of at the admission stage
1tself with the direction to the respondents that the appeal
of the applicant be dﬁspose@ of within a period of 4 months
from the date of receipt a copy of this order. If  the
applicant is stﬁa1 aggrieved, he Qﬁ]W “be at Tiberty to

approach the Tribunal within Timitation. The application is

" disposed of accordingly.

(5.R. adige (J.P. Sharma)
‘Member(ﬁ) : Member (J)

18.02.93 _ 18.02.93
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